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(AMENDMENT) BILL, 2018

A

BILL

to amend the Kerala State lligher Education Council Act, 2007.

Preamble.-WHEREAs, it is expedient to amend the Kerala State Hisher
Education Council Act, 2007, for the purposes hereinafter appearing;

BE it enacted in the Sixty-ninth year of the Republic of India as follows:_

1. Short title and commencemenr--(1) This Act may b€ called the Kerala
State Higher Education Council (Amendment) Act, 201g.

(2) It shall be deemed to have come into force on the 5th day of July,
2017.

2. Amendment of the preamble.-ln the Kerala St"te Higher Fducation
Council Act, 2OO7 (22 of 2007) (hereinafter referred to as the principal Act), in
the preamble, in the first pangr.ph, for the word ..experts,,, the words and
symbol " experts, students" shall be substituted.

3- Substitution of certain expressions by certain other expression&-In rhe
principal Act, for the words "Advisory Council", ..Executive Council" and
"Goveming Council", wherever tbey occur, the words .Advisory Body',,
"Executive Body" and "Goveming Body" shall, respectively, be substituted.

4. Amendment of section 2-In section 2 of the principal Act, after clause
(s), the following clause shall be inserted, namely:-

"(sa) 'T.USA" means the Rashtriya Uchchatar Shiksha Abhiyan, a
centrally sponsored scheme for high€r education; ,'.

5. Amendment of secaio, 4.-In section 4 of the principal Act,-
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(i) in sub-section (l), ior clause (a), the following clause shall be

substitute4 namely:-

"(a) to render advice to the Govemment, Universities, colleges and
olher institutions of higher education in the State in mattcrs of access, equity and
academic quality; ";

(ii) in sub-section (2), after clause (y), the following clauses shall be

inserte4 namely:-

"(z) conduct longitudinal studies to understand the impact of student

learning:

(za) promote and integrate relevant indigenous knowledge systems
in the State higher education system;

(zb) evolve programmes to improve access of differently abled

students to higher education;

(zc) collaborate with dte Government in the implementation of
RUSA and similar centrally sponsored schemes and other central sector schemes

within the State:

(zd) evolve common academic guidelines for Universities in the
State for mutual recognition, approval or equalization of academic programmes or
areas of studies and nomenclaturc thereof:

(ze) evolve common academic guidelines for Universities in the
State for recognition, approval or equalization of academic programmes or areas

of studies and nomenclahue thereof of various programmes conducted by
Universities or bigher €ducation institutions outside the State and outside the
country;

(zf) facilitate the dissemination of knowledge on higher education to
target audience through electronic and print media.".

6. Amendment of section l-In section 5 of the principal Act, after
sub-section (3) , thb following sub-section shall be insened, namely:-
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"(4) The Patron may refer any matter rclating to higher education and
higher educational institutions as he deems fit, for the expert opinion of the
Council.".

7. Amendment of section 6-In section 6 of the principal Act, after
sub-section (3), &e following sub-section shall be inserrcd, namelyr-

"(4) The Visitor rnay rcfer any matt€r reladng to higher education and
higher educational institutions, as he deems fi! for the expert opinion of the
Council.",

8. Amendment of section 9-In section 9 of the principal Act, in
sub-section (3), after the words "as may be prescribed", the words .,or delegated
from time to time by the Vice-Chairman " shaU be inserted.

9. Amendment of section 10-In section l0 of the principal Act, in
sub-section (4), after the words " as may be prescribed", the words ,,or delegated
from time to time by the Vice-Chairman " shall be inserted.

10. Amendnent of seaion 1L-In section 11 of the principal Act, in
sub-section (2),-

(i) after the words "shall b€ rcconstituted', the word ..simultaneously-

shall be inserted;

(ii) in the proviso, for the words ..shall continue to be in
offrce for a further period of six months or till their reconstitution, whichever is
earlief, the words "shall continue to hold office till their reconstitution- shall
be substituted.

ll. Amendnent of section 12-ln section 12 of the principal Act,-
(i) for item (k), the following item shall be substituted, namely :--

"(k) one Vice-Chancellor of a University outside the State of Kerala
establish€d by an Act of another State, norrinated by the Governmenq ,';

(ii) after item (ab), the following items shall be insertd namely:-

"(ac) one Chairman or Vice-Chairman of a State Higher Education
Council outside the State of Keral4 nominated by the Government;



(ad) one Vice-Chancellor of a Central University outside the Stat€,

nominated by the Government".

12. Ameadment of section 14-In section 14 of the principal Act, after item
(r), thc foUowing itcms shall be inserted, namely:-

"(s) one nominee of the Ministry of Human Resources Development,

Government of lndia, not below the rank of a Joint Secretary;

C) State Project Dtu€ctor, RUSA;

(u) one Principal of an aftiliated college, nominated by the Government;

(v) one non-teaching staff member of a University or College, nominated

bY th9 Government.".

13. Amendment of section 15-In section 15 of the principal Ac!
in clause (k),-

(i) after the words "it shall meet", the words "at least twice a year and

shall be inserted:

(ii) the words "provided that it shall me€t at least twlce
a year" shall be omitted.

14. Amendment of section 17.- ln section 17 of the principal Act, for ctause

(c), the following clause shall be substituted, namely:-

"(c) it shall nominate one of its members to the Academic Council of
each Urfversity. " .

15. Anendment of section 20-In section 20 of the principal Act, in
sub-section (1), in the first proviso, the words -for a further period of six months

or" and the words "whichever is earlier" shall be omitted.

16. Amendment of section 25-ln section 25 of the principal ,A.ct, in sub-

section (1), after the words'.th€ University Grants Commission',, the word
'T.USA" shall be inserted.



17. Special pmuision relating to existing Goveming Council_Notwithstanding anj,thing contained in the principal ,i",, on -oii,n rhe date ofcommencement of the Kerala State Higher Education Council (Amendment)

9.rdl-"", 2Ot7 (13 of 2017), rhe existing Governing Council shall standdissolved and all the members of the said Governing Couicif snai-Ue aeemeO to
have vacated their offices as such on such dissolution.

. - 18' Repeal and saving.-(r) The Kerara state Higher Btucahon councir(Amendment) Ordinance, 2018 (26 ot 20lg is tereby rertaled.

- (2) Notwithstanding such repeal, anything done or deemed to have be€n
done or any action taken or deemed to have been iaken under the principal Act as
amended by the said Ordinance shall be deemed to have been done or taken under
the principal Act as amended by this Act.

STATEMENT OF OBJECTS AND REASONS
The Govemment have decided to amend the Kerala State Higher Education

Council Act, 2007 (ZZ ot 2007) in accordance with the gui;lines of the
Rashtriya Uchchatar Shiksha Abhiyan (RUSA).

2. In order to avoid the confusion that may arise due to the nomenclaturc of
the Kerala state Higher Education councir, the Goyemment haye decided to
substitute the words ,Advisory Council', .Executive Council, and .Governing
Council' as 'Advisory Body,, .Executive Body, and .Governing Body,,
respectively. It is also decided to incorporate certain provisions in &e Act for the
furtherance of the responsibilities and functions of the Council and for promoting
higher education system. It is decided to constitute ar bodies of the council
simultaneously for the proper and continuous functioning of the councir without
any break.

3. Government have also decided to include one Vice-Chancellor of a
university outside the state and one chairman or vice-chairman of a state
Higher Education Council outside the State in the Advisory Body to strengthetr
the synergy of relations among the state Higher education councils. It is also
proposed to include the State project Director, RUSA in the Governing Body and
to ensure representation of the categories of principals and non_teaching staff. As
the students constitute the primary clientele of the Higher Education Council, it is
decided to include the term ,.students- 

also in the prearnble to the said Act.
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4. In order to get over the difficulty created by technical contiluance of the

Goveming Council which was constituFd at a later period afrer the constit$ion of

its Execuive council, it is decided to include a special provision to dissolve the

existing Governing Council'

5. As the Irgislative Assembly of the SBte of Kerala was not in s€ssion and

the above proposals had to be given effect to immediately' the Kerala State Higher

EducationCouncil(Amendment)ordinance,20lTwaspromulgatedbythe
GovernorofKeralaonthe5thdayofJu|y,20lTandthesamewaspublishedas
OrdinanceNo.13of20lTintheKeralaGazetteExtraordinaryNo.l4o8datedthe
5th day of JulY, 201?.

6. A Bill to rePlace the said Ordinance by an Act of the State Legislaturc

could not be introduced in' and passed by, the IJgislative Assembly of the State

of Kerala in its session which commenced on the 7th day of August' 2017 and

ended on the 24th day of August, 2017'

7. In order to keep alive the provisions of the said Ordinance' the Kerala

State Higher Education Council (Amendment) Ordinance' 2017 was gomulgated

by the Govemor of Kerala on the l6th day of September' 2017 and the same was

publistred as Ordinance No. 20 of 2017 in the Kerala Gazette Extraordinary

No. 1975 dated the 16th day of September' 2017'

8. A BiI to replac€ the said Ordinance by an Act of the State Legislature

could not be introduced in, and passed by, the Legislative Assembly of the State

of Kerala in its session which commenc€d on the 9th day of November' 2017

and end€d on the sane daY itself.

9. In order to keep alive the provisions of the said Ordinance' the Kerala

State Higher Education Council (Amendment) Ordinance, 2017 was promulgated

by the Govemor of Kerala on th€ 21st day of December' 2017 and the same was

published as Ordinanc€ No' 37 of 2017 in the Kerala Gazetle Extraordinary

No. 2786 dated the 2lst day of December, 2017.

10. Though a Bill to replace the said Ordinance by an Act of the State

Legislature was published as Bill No' 90 of the Fourteenth Kerala Legislative

Assembly, the same could not be introduced in, and passed by' the Kerala
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Iegislative Assembly during its session which commenced on the Z2nd day of
January, 2018 and ended on the 7th day of February, 201g.

11. In order to keep alive the provisions of the said Ordinance, the Kerala
State Higher Education Council (Amendment) Ordinance, Z0lg was promulgated
by the Governor of Kerala on the 12th day of February, 20lg and the sanr€ was
published as Ordinance No. t4 of 2018 in the Kerala Gazette Extraordinaq,
No. 338 dared tie l2th day of February, 2018.

12. Tbough a Bill to replace the said Ordinanc€ by an Act of the State
Irgislatur€ was published as Bill No. 119 of the Fouteenth Kerala trgislative
Assembly, the same could trot be introduced in, and passed by, the Kerala
Legislative Assembly during ia session which commenced on the 260r day of
February, 2018 and ended on the 4th day of April, 201g.

13. In order !o keep alive the provisions of the said Ordinance, the Kerala
Shte Higher Education Council (Amendment) Ordinance, 201g was promulgated
by the Governor of Kerala on the 7th day of April, 20lg and the same was
published as Ordinance No. 26 of 20lg in the Kerala Gazette Extraodinarv
No. 914 dated the 7th day of April, 201g.

14. The BiIl seeks to replace Ordinance No. 26 of 20lg by an Act of the
State IJgislature.

FINANCIAL MEMORANDIJM
Sections 12 and 14 of rhe Kerala State Higher Education Council Act, 2007,

proposed to be amended by clauses ll and 12 of the Bill, provides for inclusion of
two memb€rs in the Advisory Body and four members in the Governing Body of
the Kerala State Higher Education Council. An amount of Rs. l,leo00/_ (Rupecs
one lakh ten thousand only) is expected to be the expenditure that may be incurred
from the Consolidated Fund of the State as recurring expenditure to meel the
travelling allowance, deam€ss allowance and sitting fee of the members proposed
to be included as per this Bill. There may be variations in the amounts to be spent
under this item depending upon the number of meetings convened and the venue
of me€tinss.

Prof. C. RAVEENDRANATH.
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EXTRACT FROM THE KERALA STATE HIGHER EDUCATION

COUNCIL ACT, 2OO7

(22 OF 2OO7)

Prcamble.-WPiEwAs, it is expedient to establish a State Higher Education

Council as a collective of the Govemment, Universities' academics, experts and

people's representatives in order to forge a synergic relationship among them by

occupying an operational space in between the Govemltient and Universities and

between Universities and apex level regulatory bodies, with the objects of (i)
ensuring the autonomy and accountability of all institutions of higher education in
the State, (ii) promoting academic excellence and social justice by Providing
academic input to the State Government for policy formulation and penp€ctive

planning, and (iii) guiding the growth of higher education in accordance with the

socioeconomic requirements of the State;

2. Definitions.-In this Act, unless the context otherwise requires,-

(a) 'Advisory Council" means the Advisory Council of the Council;

**
"Executive Council" means the Executive Council of the

Council:

(h) "Governing Council" means the Governing Council of the

Council;

**:*:i

(s) "rcgulations" means the regulations made by the Goveming

Council under this Act;

4. Responsibilities and functions of the Council.{l)The Council shall have

the following general responsibilities and functions, namely;-

(a) to rcnder advic€ to the Government, Universities and other
institutions of higher education in the State;

G)



(2) For the furtherance of the above responsibilities and functions, the

Council shall specifically undgnake the following, namely:-

(y) evolve schemes to sensitise the students to environmental and

gender issues.

5. The Patrcn.ll) The Governor of Kerala, by virnre of his offrce shall be

the Patron of the Council.

(3) The Patron shall have the right to address any meeting of the Council,

if he so desires.

6. The Visitor.ll) The Chief Minister of Kerala shall, by vinue of his

office, be the Visitor of the Council.

(3)The Visitor, shall preside over the meeting of the Advisory Council.

9. The Member-Sxretary.-O) An academician, preferably with

administrative experience, shall be appointed by the Government as Member-

Secretary of the Council.

(3) The Member-secretary shall exercise such powers and perform such

other functions as may be prescribed.

10. The Registrar.-<1) An offic€r not below the rank of a Joint Secrctary to

Govemment shall be appointed by the Government as Registrar of the Council on

deDutation.

(4) The Registrar shall exercise such other powers and perform such other

functions as may be prescribed.

a7612018.
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lL Comryition of the Council-<1)The Council shall compris€ of the
following bodies, namely:-

(a) the Advisory Council;

(b) the Goveming Council;

(c) the Executive Council.

(2) The Bodies of the Council shall be reconstituted every four years from
the date of their constitution:

hovided that in the event of delay in the rcconstitution of the Bodies, they
shall continue to be in office for a further period of six months or till their
reconstitution, whichever is earlier.

12. The Advisory Council.-Ilrc Advisory Council shall consrst of the
following members, namely:-

(k) one Vice-Chancellor of a University outside the State, nominated
by the Government:

(ab) one Mayor, nominated by the Government.

**

14' The Goyeming councir-T\e Governing council shall consists of the
following members, namely:-

(r ) the Agricultural hoduction Commi ssioner, Ex_ofticio.

15. Powets and functions of the Goveming Council._Tlte Goveming
Council shatl have the following powers and functions, namely:_

:r ,.. *
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(k) it shall meet, as often as may be necessary at such time and place

and observe such rules of procedwe as may b€ provided in ihe regulations

provided thal it shall meer al least twice a year;

17. Powers and duties of the Executive Council.--T\e Executive Council

shall have the following powers and duties, namely:-

(c) it shall nbminate one of its members to the Syndicate/ Executive

Committee of each Univenity and such member shall ensure effective

communication of the views of the Council and co-ordinate the implementation of
programmes common to all universities;

2O. Terms atd Conditions of Vice6hairman, Member-Se etary and

Membrs.ll\ The Vice Chairman, Member-Secretary and Members other than

the member of the Executive Counci.l nominated under clause (c) of scction 16,

unless removed from the office in accordance with the provisions of this Act, shall

hold office for the entire term of the Body of Council to which they arc appointed

or nominated or elected as the case may be:

Provided that they shall continue to hold office of Vice-Chairman, Member

Secretary and Members iespectively for a further period of six months or till
further appoinrment or nomination or election is made to the respective ofiices,

whichever is eadier:

25. Funds of the Council.-(l) The funds of the Council shall include all

sums which may, from time to time, be paid to it by $€ Govemment and all other

receipts including any sum from the Central Govemment, any State Govemment,

the University Grants Comrnission or any other authority, institutions or person.




